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Other Newspaper Employees (Conditions of Service) and Miscellaneous Provisions Act,
1955, Thousands of journalists belonging to visual media of our country have been doing
their job without protection of any legislation enacted based on the specific needs and
demands of the industry. In the absence of a specific legislation covering the jourmnalists
and non-journalists in visual media, managements of visual media establishments have
been violating all principles of parity and justice with impumty while deciding pay
scales, other emoluments, appointments, transfers and promotion norms and their service

conditions.

1, therefore, request the Government to constitute a new Wage Board after modifying
the Terms of Reference of the present Wage Board system, including those who are

working on contract appointment basis too. Thank you, Sir.

SHRI RAIMANI PATEL (Madhya Pradesh): Sir, I associate myself with the matter

raised by Shri Elamaram Kareem.
ST status for Kol community in UP
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SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: One minute, please. ...(Inferruptions)... Are vou all right?
...{Interruptions)... Mr. Suresh, you are from this side. You tried to go to that side, that is
why this happened. .. (Inferruptions)... Now, Shri Rakesh Sinha.

Pension for university teachers
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